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New Delhi : this the 27~ day of TARZAl2001
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HONTBLE MR.S.R.ADIGE,VICE CHAIRMAN(A)
Hontble OR .ALVEDAVALLT,MEMBER (3)

Krishan Kumar Thakral“”l
R/o House No.26/167,
West patel Nagar,

New Delhi=B8

(By Advocate; Shri N JRanganath Swamy)

e e Appli can t.:i’

e psus -

Union of Indla, .
through Secre tary), -
Ministry of - Finance'y

North Blo Qk’ _

New Delhild

24 Secretary,

Dep tt.' of-Company Af‘f‘alrs,

Sth F1°°1‘:'A' Wing, shastri Bhauwany
Dr.! RaJendra prasad Marg, . k‘

New Delhr‘J - j.";."..,.F!CSSSponderi ts o
(By Adwocate: shri K.C.D.Ganquani )
ORDER_*!

SeRiadine, Ve (A) ¢
RB= .
Heard both sidedd
2. It is not denied that persons senior to applicant
in the seniority list have not beengranted insitu

promo tion, claimed by applicant in the present OA)a.s

they are not eligible for the same'sl

3‘.’3‘ . In accordance with Finance Mlm.stry s OM da ted
2044, 193 and corrigemdum dated 279,93 one of the condi ton:
to be satisfied before insitu promotion can be gran ted

to applicant is that ali his seni:_or;.should have been
promoted vide para 9 of Annexure=R3. As all applicant!s
seniors -have not been p romo ted, w8 are umable to

direct respondents to grant applicant insitu pmmotion:‘
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4. .During hearing applicant-'s counsel Shri Ranganath
Swamy ua'ntsd Us to read the words" provided all Bis
N

seniors have been p romoted " to mean provided all his

- seniors who are eligible for insitu . promotion hayg been

4
promotedy but we cannot.read words into a Govt.:-’lorder

2
which ~do not existlher,

5." Tﬁe OA is therefore dismissedﬁ No c;osts"f3
A U{z)\mw _ ‘ /%/C?éu
( DR.ALVEDAVALLI ) JADIGE Y
MEMBER (J) . VICE CHAIRMAN(A)
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